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TqT 539, weh 4w faww &%, (d¥0aa) sfufem, 1978

[waz u3w whufqaw den 27, 1973)
[‘wa wrEfea™’ € wRe 200*mamwma&m 16faatﬂ, 1978%0
w mﬂfaaaxaﬁcmwr sty sratgr e ® fJunt ofdme fwm 1 ww
(%) & famiw 15 faaa, 1978 § 0w\ st ey gwn 1]
[SwT siw faure qwr 7 f&Ai% 28 wrea, 1978 0 AT SR ﬂ%uﬁrma'rﬁ:u
# fawiw 8 faava, 1978 $0 ¥ do% & witgn fiean ]

IO waw wgwTQ wfw fawra d wiafrow, 1964 = watﬁa‘m'-r 5 % fom

afatam
AW AT % Fidiad ax § faeafafen sfafmw amar war g —
1-—(1) ag wfafan sav sin agwrufi fasw def (seen) sfafa,

1978 ¥ wwwl )
(2) #® 17 %7, 1978 & WA | WTAT WHAT ATwONT |

o [Sdrw we wrowi @ firarewt & firg ot fetes 24 W, 1978 §0 W1 wOET
waR™ e % frgwdt afifiee % 7o 3 aw (w) dfwda]
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X ew
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JT WEW 2--3aT 93w qgF1 g fawia % wfufaaw, 1964 ), @@ 717 g9 wlufran
witfraw geat  smgiagr g, uer 2 d—-
16, 9 1964 (u&) @iz () &, wsg “gaq dafq & goaw 07’ & TAA I MY HIAA
w1 "I 2 T dafa & 7w AT IT AT TAIL 9T T T GIFTL 6 faqt af geaafq o7’ <@
SHIRE FIAN HYT 9E F 7@ NI 99H FERX; WL

() @z (=1) §, wex “SavrawEqar ¥ afenfaq weq qfa fasa It @
afs %15 g1, w197 % a1 q¢ wsT “ud wgedl & w14 1@ fad q1an At agg
¥ TF 7% gRE |UT |

uw”T 4 & 3——qa wfufaad ) a2 4 &, Ianet ( 2) &, wow “afera” § quty waT
deaa afaearfa” agt &l wdd

gt 6w 4— wiufaaa & a1l 6 §,—
Al (z%) Saumt (1) & vavw ax Freafafaa seamt w@ & o, gaiq —-

“(1) TwE TR AT Ay w1 qF =5t §, @i gdh aal e
el & s Tga gu foeg ivw gt st w1, wuew, qRa-awy
9%, AAYA F1 YV IfGT 71 W7 IqF g F1 Gty &34 7 f5a
ST gTHTT gret 3 aat f&a1 o weatafa av siga: ga w1 waa: siow
fad w17 aT qeas, I g1 fedt A it day gafaal ot s afy-
sdafaal w1, Sy a1l 12F Inaeal & oo ife fawte dw gRT T
wfq famm &5 w dxfam #1 ol @ At wwtha = aut anst @ ), w0
Tten swin faata & 1 weg dafaay wY, gfawafq oz s a1 gfas =iw-
g ® wor-ad gut wafe at safud & fag, 9% ag gerw and,

FLAFATE;
() waart (3) & vavw ax Freafafaa Soamt @ & S, w91ig o

“(3) saarer( 1) & Heltd wogw FILT g & WY Tl R Aper-aai
4T 3T FH YA S FQ Tl oA @ T9d seatlag el so-aat o1
gt gw feeree freafafa avufn £ aw d sfas 7 v e—

(%) =rus 7t swr At figa) wx g aednat At OF w0

afeaafadi w1 qea, Y arel 12 wavw qf7 fawta 880 grov e

afer famta dw Y dxlid v i g1 o7 dsiaa ®1 Tt aqay w4 g
AT A ey TG
(@) sut-aa diga-Tls & daaq;
() geaea Qwe st dwt & wig g qtateg fiudi £ a2
sfasfaat w1 sifid Fea a7 €10 Fea, A0 A FAGY; AT
() @z (%), (@) (1) @ Shkafea gaufo 1 ar
sfama s (e Grai iy ‘
gl 7 % A 5= wfufqaa it arar 7 & vawq ay fFeatafeq gror @ & e, gaiq -
e “7--HXT 6 F AT FT-TA T A T, X ATHIC HY Xerryfy £ weha

A i AT ® GITET AT TAT AT ) I’ ( 3) F ffass Wi wosw
wafa w1 fafga  gret g srawaen dafaat St wea afdatqat sarqad
femt wratste & fafga i ST moeaRard Tew qwte w vamfa §
afedafadi o ®ad ® IS ST IAFT Q¥ qAed IrUE Wi afk-
wo-qaufeal dafadt st dat saatqfa atasgst @ wela qUaE
FT AT 7€ se weg wiq fas@ 3% at Aa@ad F 9@ 9w

, gacifal g aq s gmny”’
frema W 6——( 1) ITATAIT AZFI qfa frpra d=w (davaa) sweada, 1978 g
e frefoa frmT st @y ,

, (2) o freaw = §1d gu WY, A weaRw g qAv Eniiag qa wfafaw @
I7a7al & WA F1 N w1 1w, 77 wlufrr s qan @ mifaa g7 wlatqa
F A{ET FAT7AT & ANT 7 w0 at FAAGy WA AOAM, WA 75 whalraw aqy
QITAT GAT T T AT :

IaATANY
weqidw §
deat 9§
a7 1970§

Y 0TR0T0T0 =700 403 W0 (FT0)~~5-3-79 --(3971) ~-1079 - -1824+50 3. (AFo)y
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THE UTTAR PRADESH CO-OPERATIVF LAND DEVELOPMENT BANKS ¢ TG S3W, WA

(SECOND AMENDMENT) ACT, 1478 4 » . e o
(U. P. Act No. 3 oF 1979) |G ;f‘ {
T e e e om Sk s 70,
L
ACT
further to amend the Uttar Pra lesh Co-Opelrgaétive Land Development Bans A;t,

It 1S HEREBy enacted in the Tweaty-ninth Year of the Republic of India
as follows :

. Short title, and
1. (1) This Act may be called the Uttar Pradesh Co-operative Land commencement.

Development Banks (Second Amendment) Act, 1978.
(2) It shall be deemed to have come into force on October 5, 1978.

2. In section 9 of the Uttar Pradesh Co-operative_ Land Development lé‘-ctfeendg‘°‘f‘%-l§>f
Banks Act, 1964, hereinafter referred to as the principal Act, aftgr gub- section 9o .

sestion (2), the following sub-section shall be inserted, namely:— ?;24““ 16 °‘f‘v

““(2-A) The State Government may also contribute to the fund from
time to time such amount as it may deem fit.” :

3. In section 10 of the principal Act, after the words “mortgage executeq” ~ Amendment o f

he words “or charge created’’ shall be inserted and after the words “execution ~ Se¢tion 10.
of such mortgage’’ the words “‘or creation of such charge’ shall be inserted.
4. In section 11 of the principal Act,— , Amendment of
section 11,

(a) for sub-section (1), the following sub-section shall be substituted,
namely :— '

“(1) Notwithstanding anything contained in any law for the
time being in force, it shall be lawful for a land development bank
or the State Land Development Bank to purchase any property sold
unier this  Act and the property so purchased shall be disposed of
by such Bank by sale within such period as may be fixed by the
Trustee.”’;

For Statement of Objects and Reasons, please see Ustar Pradesh Gazette, (Extraordinary),
dated December 12, 1978, :

(Passz1 in Hiadi by the Uttar Pradesh Legislative Assembly on December 13, 1978
a1l by th2 Uitsr P-adash'Lagislative Council on December 28, 1978).
[Recsivelthaassaat of tha Pesideat onTanualy 15, 1979 under Article 201 of the Conss

titutionof fadia and waspublishad in Pact [(a)of the Lezislative Supplemneat of the Urar
rufeyy Fastez, Beroredivrry, dated jainicty 16, 1979]
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Amendment of
section 16,

Insettion of new
section21-A.

Sul_:)stitution of
section 22

(b) after sub-section (2), the following sub-section shall be inserted,
namely:— _ '

“(2-A) If the bank hastolease outany iagd acquired by it under
sub-section (1) pending sale thereof, the period of lease shall not
exceed one year at a time and the lessee shall nol acquire any
other interest in that property, notwithstznding any provisions to
the contrary in any other law for the time being in fopee”

5. In section 16 of the principal Act,— o )
(@) in sub-section (1), for the words “by moitgage deed”, the words
“by a declaration of charge made or mortgage ¢eed’” shall be substituted
and for the words “mortgage money’’ the words “‘money due under the
mortgage or charge’ shall be substituted, and for the words “‘tc bring
the mortgage property to sale’ the words ““to bring the property subject
to any mortgage or charge to sale” shalil be substiiuied.

(b) after sub-section (3), the following sub-section shall be inserted,
namely *—

. \

“(4) Where any property sold under this Actis in the occupancy
of any person creating mortgage or charge, or of some person on
his behalf, or of some person claiming title subsequent tc the crea.
tion of such mortgage or charge in favour of a land development
bank or the State Land Development Bank, the Collector, shall,
on the application of the purchaser, order delivery to be made by
putting such purchaser, or any person appointed by him in this

. behalf, in possession of the property.” ‘

6. After section 21 of the principal Act, the following secticn skall te
inserted, namely :—

“21-A. The State Government may, by notification vest, subject
to such restriction as may be specified in the
Vesting of right  notification, all Bhumidhays whether with trans-
of alienation on  ferable rights or mnot and the Government
agriculturists not  lessees with rights of alienation in land held under
having such xights. ;i heir tenyre or any interest in such 1and including the
* right to create a charge or mortgage on such land or
interest in favour of a land dévelopment bank or the State Land Deve-
lopment Bank for the purpose of obtaining loan from such banks and
upon the issue of such notification, Such Bhumidhar and Government
lessees shall, notwithstanding anything contained in any law for the
time being in force or any contract, grant or other instrument to the
contrary or any cuStom or tradition, have a right of alienationin
accordance with the terms of notification.” :

7. For section 22 of the principal Act, the following “Section shall be
substituted, namely :—

“22. Notwithstanding anything contained in the Transfer of Property
Restrictions on Act, 1882, or any other law for the time being in force
mottgagors power On property in respect of which a charge, hypotheca-
to lease of to tion or mortgage has been made in favour of a land
fl."gegtt: in Otfgg development bank or the State Land Development
mortgaged and Bank shall be sold or otherwise transferred by  the
charged property. Peison making the charge, hypothecation cr mortgage
until the engtire amount of loan or advance taken by
him from the land development bank or the State Land Development
Bank together with interest thereonis paid to the bank and any transac-
tion made in contravention of this section shall be void

Provided that, if a part of the amount borrowed by a member is paid,
the State Land Development Bank, or as the case may be, the land
development bank with the approval of the State Land Development
Bank, may, on application from the member release from the mortgage,

~ charge or hypothecation created or made in favour of the bank, such
part of the property or interest therein as it may deem proper with due
regard to the security of the balance of the amount remaining outstand-
ing from the member.”
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8. For section 23 of the principal Act, the following sections shall be
substituted, namely :— /

“23. (1) Notwithstanding anything contained in the Registration Act,
1908, or any other law for the time being in {orce, a
Registration of  deed creating charge or mortgage in any land or
documents ke~ iniorest therein or i other immovable property,
cuted in favour | " e f a land
of land develop- executed by a borrower memkber in favour of a lan
ment bank or the  developmeng bank or the State Land Development
State Land- De-  Bank for the purpose of sscuring repayment of loan,
velopment Bank.  (ha1] be demed to have been duly registered in accor-

dance with that Act with effect from the date of the eXxecution provided

the bank has sent to the Sub-Registrar within the local limits of
whose jurisdiction the whole or any part of the property charged, or
mortgaged is situate, within a period of three months from the date of
execution, by registered post or hand delivery under acknowledgement,
a copy of the document creating such charge or mortgage duly certi-
fied to be a true copy by any employee of the bank authorised to sign
onits behalfand the Sub-Registrar concerned shall file such copy or copies
as the case may be, in his Book no. 1 prescribed under section 51 of the,
Registration Act, 1908.

(2) Where the Sub-Registrar is of the opinion that the said document
is not duly stamped or that it suffers from any defect arising out of acci-
dental slip or omission, he shall send back the copy or copies, as the
case may be, of the document to the bank requiring it to get the deficiency
in stamp duty made good on the original or to get the defect removed
within thirty days or within such extended time as the Sub-Registrar may
allow in that behalf. The bank shall get the deficiency made good or the

defect removed, notwithstanding anything contained in the Indian Stamps
Act, 1899. ‘

. (3) After the deficiency in stamp duty has been made good or as the
case may be, the defect has been removed, the bank shall send the copy
of the document again to the Sob-Registrar in the manner laid down in
sub-section (1), and therevpon the Sub-Registrar shall file the copy in
Bookon. 1 inaccordancewith the provisions of sub-section (1).

_.(4) Notwithstanding anything contained in the Regis'ration Act, 1908
1t shall not be necessary for the borrower member, the trustee or for any
Cofficer of a land develop nent bank or of the State Land Development
Bank to appear in person or by agent at any registration office in any
proceedings connected with the registration of any instrua.ent exccuted

by him in his official capacity or to sign as provided in section 58 of
the said Aoct.

“23-A. Where a copy of the document creating charge or mortgage
Revenue regis. 1S been seat for registration under section 23, the
ter for moting bank shall also send a copy of such document to the
charge or mort-  Tahsildar or such other official as may be designated in
sage. this behalf by the State Government. The Tahsildar or
other official shall make a note of the particulars of such charge, or
mortgage in a register maintained for this purpose. The register shall
be in such form and inspection thereof shal be allowed and copies of

extracts therefrom issued in such manner and on payment of such fee as
may be prescribed.”

9. For section 24 of the principal Act, the following section shall be subs-
tituted, namely :—

“24. The Board may, if it thinks fit, delegate' all or any of its powers
Delegation of under sections 16, 18 and 21 of this Act to any one or

certainpowersby more of the officers of the Bank.”
Board. S )

Substitution of
new sections 23
and 23-A for
section 23.

Substitution of
section 24.
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Amendment of 10. 1Insection 30 of the principa’ Act, in sub-section (1), the words “includ-
section 30. ing any rules prescribing fees in respect of any proceedings under this Act, shall
be inserted at the end and be deemed always to have been so inserted.

Repeal and 11. (1) The Uttar Pradesh Co-operative Land Development Banks 3
saving. (Second Amendment) Ordinance, 1978, is hereby repealed. U.P. ¢

(2) Notwithstanding such repeal, anything done or any action taken under 20 of uf
the principal Act as amended by the aforesaid Ordinance, shall be deemed to have
been done or taken under the corresponding provisions of the principal Act,

as amended by this Act, as if the provisions of this Act were in force at all
material times.

foTgoTOMO~-10 fro 115 qro (Frard) 18-8<79~={1575)=1979-~185245053 (awo) 1




No 1031 2) XVIE-V_1-1 KA -20 1989
Dated Lucknow, June 16, 1989

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the Wttar
Pradesh Sahakari Bhumi Vikas Bank (Sanshodhan) Adhiniyam 1989 Uttar Pradesh Adhiniyam
Sankhya 16 of 1989 as passed by the Uttar Pradesh Legislature and assented to by the President .
on June 13, 1989

THE UTTARJPRADESH CO-OPERATIVE LAND DEVELOPMENT BANKS
(AMENDMENT) ACT, 1989

(U.P. Act No. 16 of 1989)
(As passed by the U. P, Legislature)

AN
I%CT
further to amend the Uttar Pradesh Co-operative Land Development Banks
Act, 1964, i, :
IT is HEREBY enacted in the, Forticth Year{of thel Republic}fof India as
follows ; =, :
. 1. This Act may be called the Uttar Pradesh Co-operati I ! Land Devel
¢ titl y Prades perative, Land Develop-
Sppatie ment Banks (Amendment) Act, 1989, s

Amendment  of 2. In the long title of the Uttar Pradesh Co-operative] Land Developmen!
long title of U.P. Banks Act, 1964, hereinafter referred to as the principal Act, for the words “Co-
Actno. XVI of gperative Land Development Banks” the words . “Sahkari Krishi Evam Gramya
1964, Vikas Banks™ shall be substituted. y

Amendment of 3. In the preamble of the principal Act, for the words “Uttar Pradesh
Preamble State Co-operative Land Development Bank” the words “Uttar Pradesh Rajya
. Sahkari Krishi Evam Gramya Vikas Bank” and for the words “Co-operative

Land Development Banks™” the words “Sahkari Krishi Evam Gramya Vikas .

Banks™ shall be substituted.

Amendment of 4, Wherever in any sec.tion“'nf the principal Act—

various sections (a) the words “Co-operative Land Development Bank™ or its gram-
matical variation occurs, the words “Sahkari Krishi Evam Gramya Vikas
Bank™ or its corresponding grammatical variation, as the case may be, shall
be substituted ;

-{b) the words “State Land | Development Bank” occurs the words
“Rajya Krishi Evam Gramya Vikas Bank™ shall be substituted ; 4

(c) the words “land development bank™ or its grammatical variation
occurs, the words “‘krishi evam gramya vikas bank” or its corresponding
‘grammatical variation, as the case may be, shall be substituted ;

(d) the words ““Uttar Pradesh State Co-operative Land Development
Bank” occur, the words “Uttar Pradesh Rajya Sahkari Krishi Evam
Gramya Vikas Bank™ shall be substituted.

Amendment of 5. In section 2 of the principal Act, in clause (¢), after the words “charge
section 2 on immovable property” the words “or on hypothecation of movable property”
shall be inserted, and for the words *“generally for improvement of land and other

productive purposes connected with agriculture™ the words “generally for agri-

cultural and rural development incluling construction of dwelling houses in

rural areas” shall be substitured. : ,
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. . ) f
6. In section 6 of the principal Act,— , ;:g,:f:g‘é’c“‘ o
(@) in sub-section (1), the following proviso shall be inserted at the
qnd, namely :

“Provided that no debenture shall be issued otherwise than in con-
formity with such directions or instructions as may be issued by the Reserve
Bank of India, or the National Bank for Agriculture and Rural Develop-
ment, from time to time.” ;

(b) in sub-section (2), for the words “ten years” the words “twenty
years” shall be substituted :
' (¢) in sub-section (3), in clause (a), after the words “‘or hypothecation” -
the words “or any loan advanced against the unconditional guarantee by
the State Government” shall be inserted. :

7. After section 9 of the principal Act, the following section shall be Insertion of new s
inserted, namely :— ' section 9-A :
“g.A. Notwithstanding anything contained in the Uttar Pradesh
Power to borrow  Co-operative Societies Act, 1965, the Board may borrow
money money from the State Government or the Reserve Bank
‘ of India, or the National Bank for Agriculture and Rural
" Development or such other financial institutions, as may be approved by
the Trustee.”

_8. In section 11 of the prinéipal Act, in sub-section (2), after the words Aci‘i”:‘}‘l“cﬂ‘ of
“agricultural holding” as also after the words “acquisition of land” the words 5°*'°
“or other immovable property” shall be inserted. '

9. In section 16 of the principal Act, after sub-section(4), the following . A_mendsment of .
sub-section shall be inserted, namély :— : section 1

“(5) A sale under this section of an agricultural holding or any other
immovable property or of any interest therein shall be subject to the pro-
visions of sections 157-A and 157-B of the Uttar Pradesh Zamindari Aboli-
tion and Land Reforms Act, 1950.”

10. In section 21-A of the principal Act— Amendment  of

. section 21-A
(a) after the words “transferable rights or not” a coma and words,
“Asamis’ shall be inserted,

(b) after the words “such bhumidar” a coma and word, “Asami” shall
be inserted. ‘

11. After section 21-A of the principal Act, the following sections shall be I:g‘t’féf“ g{ _';fw
inserted, namely :— aad 21-C

“21-B (1) A person desirous of securing financial assistance from a

Creation of charge Krishi Evam Gramya Vikas Bank or the Rajya Sahkari

in favour of Krishi Evam Gramya Vikas Bank by hypothecation of

Krishi Evam ' movable property owned by him may make a declara-

Grarélya l‘{l‘fas tion in writing on a duly stamped paper that he there-

ngtt;ka e KS;{I‘;‘ by hypothecates such property in favour of such Bank,

Evam  Gramya :

Vikas Bank. ;

(2) When a person desirous of securing financial assistance from a
Krishi Evam Gramya Vikas Bank or the Sahkari Krishi Evam Gramya
Vikas Bank does not possess property of sufficient value to secure the loan,
financial assistance may be provided to him by such bank on furnishing
sureties to the satisfaction of the Bank subject to such conditions, if any,
as may be prescribed.

21-C. The provisions of this Act and rules made thereunder relating

. Provisions of this 0 charges and mortgages made under this Act shall

Act to apply to .mutatis mutandis apply to hypothecation of movable
hypothecation property made under this Act.”

12. In section 26 of the principal Act, in sub-section (2), after clausej(b), Amendment of
the following clause shall be inserted, namely :— ¢ section 26

“(e) Construction of rural dwelling houses for the family.”
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Substitution of
section 28

13. For section 28 of the principal Act, the following section’ shall be
substituted, namely :—

“28. (1) With effect from the commencement of the Uttar Pradesh
Rof - o Co-eperative Land Development Banks (Amendment)
banks 1o other ACt, 1989, any reference in any law or statutory instru-

Acts how cons- ment -
tryed.

(a) to U. P. State Co-operative Land Mortgage Bank, or Uttar
Pradesh State Co-operative Land Development Bank or Uttar Pradesh
State Land Development Banks, shall be construed as a reference to
the Uttar Pradesh Rajya Krishi Evam Gramya Vikas Bank,

(b) to a land mortgage bank or a land development bank shall
be construed as a reference to a Krishi Evam Gramya Vikas Bank.

(2) The name of the Uttar Pradesh State Co-operative Land Development
Bank or a land development bank existing on the date of commencement of the
Uttar Pradesh Co-operative Land Development Banks (Amendment) Act, 1989
Shall be changed as the Uttar Pradesh Rajya Sahkari Krishi Evam Gramya
Vikas Bank, or as the case may be, Krishi Evam Gramya Vikas Bank, by the
Registrar by order In writing and the eriginal certificate amd bye-laws of such
bank shall stand amended accordingly and such change of name, made under

~ order of the RegiStrar, be deemed to be a change of name duly effected by the

society under the Uttar Pradesh Co-operative Societies Act, 1965.

(3) Where a mortgage is executed by a ﬁerson directly in favour of the
Uttar.Pr.adesh Rajya Sahkari Krishi Evam Gramya Vikas Bank, all references
to Krishi Evam Gramya Vikas Bank in sections 14, 20, 22, 23, 26 and 27 shall be

deemed to be references to the Uttar Pradesh Rajya Sahkari Krishi Evam Gramya
Vikas Bank." :

By order,
NARAYAN DAS,
Sachiv

o gwo a0 fto~—go.fo 33 aro (fqo)-!--(us)-—-lésg——sso CLOR
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